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CP NO. (IB) 160/ALD/2017 

Ms. Babita Jain, PCS for the Resolution Professional (RP) is present. By our 

order dated  14th June 2018, RP was directed  to submit of details of expenses incurred 

in process of CIRP The total expenses incurred  in CIRP process is stated to be 

Rs.77,867. Hon’ble NCLAT by order dated 31st May 2018 asked NCLT for fixing the 

charges of Interim Resolution Professional.  

 In view of the details submitted by the Resolution Professional, we hereby fix 

the charges of Insolvency Resolution Professional as Rs.77,867 plus Rs.25,000/- as 

professional fees. Learned counsel for the Corporate Debtor is directed to make 

payment within seven days. 

 The case is finally disposed off. 

 

Dated: 18.07.2018   
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